
ty /20249_ are are 1p 

Pr acti < a 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAI 
PRINCIPAL BENCH, NEW DELHI 

OA NO. 289 OF 2024 

IN THE MATTER OF: 

ABHISHEK SHUKLA .. APPLICANT 

VERSUS 

SANGRAM SINGH -- RESPONDENT 

INDEX 

NDOH:20.05.2024 

| S.NO. PARTICULARS PG. NO. 

1. | Affidavit on behalf of the Respondent in response to 
the updated action report dated 11.03.2024 filed by 
Director General of Mines and Safety. 

i
 | Annexure A-1I(colly) 

| Copies of three letters dated 09.05.2024; 09.05.2024 
| and 10.05.2024 addressed by the Respondent to 

DGMS. 

ESPONDENT 

THROUGH 

S. C. LADI AND COMPANY 

Deeksha L. Kakar and Dhruv Kakar 

ADVOCATES 

+ B-6/58, LGF, SAFDARJUNG ENCLAVE 

Gog" NEW DELHI — 110029. 

Ph. 9313119255 

|\deeksha.kakar@scladi.comEnrol.No.D/1154/2008 

Place: New Delhi 

Dated: .05.2024 

ie 0

I 

Br cabs ese 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAI AQ ea ee 
PRINCIPAL BENCH, NEW DELHI 1& | eaters 

OA NO. 289 OF 2024 

IN THE MATTER OF: 

ABHISHEK SHUKLA .. APPLICANT 

VERSUS 

SANGRAM SINGH -- RESPONDENT 

INDEX 

NDOH:20.05.2024 

| S.NO. PARTICULARS PG. NO. 

1. | Affidavit on behalf of the Respondent in response to 1-9 
the updated action report dated 11.03.2024 filed by 
Director General of Mines and Safety. 

| Z. Annexure A-1(colly) 10-18 

| Copies of three letters dated 09.05.2024; 09.05.2024 

| and 10.05.2024 addressed by the Respondent to 
DGMS. 

ESPONDENT 

THROUGH 

S. C. LADI AND COMPANY 

Deeksha L. Kakar and Dhruv Kakar 

‘ ADVOCATES 

5 B-6/58, LGF, SAFDARJUNG ENCLAVE 

Gone NEW DELHI — 110029. 

Ph. 9313119255 

ldeeksha.kakar(@scladi.comEnrol.No.D/1154/2008 
Place: New Delhi 

Dated: .05.2024 

age i en

124

DELL
Typewriter
1-9

DELL
Typewriter
10-18



HAs 

sent YE¥I UTTAR PRADESH . | 
F 

X 007275 

5 Affidavit/Nscu 

before : 
e" 

A contents cf ofa. 
read Over 2 

B to him/them wide 
é he/they is/are i.e 

The preserizec i .. 

g 

' Advocuie/otary 
Mahoba

Affi 

contents cf 

read 
to hi 

dav 

he/they i 

t 

mithe 

! 

$/ 

mea 
is af 

ce) 

a 

Ve 
Wel 

are 
STi 

" 
t 

, 

te 

: 
i 

ALL. 
per tme se 

Advocs Is 
Net wh A 

ie 
Mahcba 

ny 
v 

9 

R.N,-52(15)2009 

a 
tary 

gant YS UTTAR PRADESH 
KO x ai) SSS 

GX 007275 

i 1 iN 

125

DELL
Typewriter
1



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OA NO. 289 OF 2024 

IN THE MATTER OF: 

ABHISHEK SHUKLA ...APPLICANT — 

VERSUS 

SANGRAM SINGH .. RESPONDENT 

AFFIDAVIT ON BEHALF OF THE RESPONDENT, SANGRAM SINGH, 

IN RESPONSE TO THE UPDATED ACTION REPORT DATED 

11.03.2024, FILED BY DIRECTOR GENERAL OF MINES AND 

SAFETY. 

|, Sangram Singh, S/o Sh.Jaywant Singh, R/o Village Pahra, Kabrai 

DistrictMahoba (U.P) 210424 aged about years, do hereby solemnly affirm 

and declare as under: 

l. The Deponent is the Respondent in the above-mentioned case and is well 

conversant with the facts of the case and as such competent to swear and 

depose the present Affidavit. 

val The present Affidavit is being filed in terms of the Order dated18"March, 

2024, passed by this Hon’ble Tribunal in the captioned Application. The 

answering respondent has alreadyfiled a _ detailed reply on 

07.12.2023before this Hon’ble Tribunal in the erstwhile Original 

Application No.422 of2023titled as Abhishek Shukla vs State of UP 

&Ors along with a compilation of documents on 06.02.2024. Pursuant 

thereto, the matters have been segregated by this Hon’ble Tribunal vide 
& 
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cago 

order dated 08.02.2024 and a new Original Application No.289 of 2024 

has been registered for the Respondent. 

The Deponent is filing the present Affidavit to supplement the 

submissions made under the Reply/Affidavit dated07.12.2023, the 

contents of which are not being repeated herein for the sake of brevity. 

Pursuant to the approved Mining Plan dated 28.03.2019,the Deponent has 

been granted mining lease for an area of 2.02 Hectares situated at Gata 

No.1876, Khand No. Ol, Village Girwan, Tehsil Naraini and District 

Banda, Uttar Pradesh, for a period of ten years commencing from 

09.11.2020 to 08.11.2030, on the terms and conditions specifically stated 

under the Lease Deed. 

The mining lease of the answering Respondent is a Minor Mineral which 

is governed by the provisions of the Mines and Mineral Regulation and 

Development Act, 1957 read with the U.P.Minor Mineral Concession 

Rules, 1963 subsequently superseded by the U.P.Minor Mineral 

Concession Rules, 2021. 

That as per Rule 42(e) of U.P.Minor Mineral Concession Rules, 2021, no 

mining is permitted to be carried out within a distance of 50 meters of any 

human habitation.It is respectfully submitted that prior to the execution of 

the Lease Deed, a thorough inspection is undertaken by the concerned 

authorities to ensure that the surrounding areas of the allotted leases are in 

terms of the requisite statutory guidelines. Only thereafter the mining 

plan is approved and allotment for the mining lease in undertaken. With 

respect to the observations under the Report dated 11.03.2024, of the 

hutments and houses being within 50m of the Lease, it is respectfully 

submitted that the same are temporary sporadic structures and liable to be 

removed. The Joint Committee under its report dated 08.09.2023, also 

recommended the relocation of such habitants, if any, beyond the 
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minimum distance of 50 meters, as permitted under Rule 42(e) of the 

Uttar Pradesh Minor Minerals (Concession) Rules, 2021. 

6. In terms of the recommendations of the Joint Committee and to ensure 

compliance of the Rule 42(e) of U.P.Minor Mineral Concession Rules, 

2021, by the Order dated 11" March, 2024, passed by the District 

Magistrate, Banda, the Deponent has been directed to leave a portion of 

.07 Hectares, on the side of the mining plot, which is found close to such 

hutments, and undertake mining activity only within the remaining 1.95 

hectares. In view thereof, it is respectfully submitted that the issue stands 

resolved in terms of the relevant provisions. It may also be relevant to 

state here that there is also a categorical observation of the Joint 

Committee that no cracks were found in any of the homes in the vicinity 

at the time of the inspection conducted by the Joint Committee. 

The Respondent has also been issued the requisite permission dated 

11.04.2022, from the Director General of Mines and Safety, for 

deployment of Earth Moving Machinery, drilling and blasting at the 

mining site, without deep hole blasting. 

8. Under paragraph no.4 of the report dated 11.03.2024, it is observed by the 

DGMS that the following permissions are required to be obtained from 

DGMS under the MMR, 1961 in the following special circumstances: 

(i) | Permission for conducting deep hole blasting (blasting with holes 

more than 3m in depth), as required under Regulation 106(2)(b) of 

the MMR 1961; 

(ii) Permission for using explosive in non-catridge form or for using 

more than one type of explosives (other than fuse or detonator) in 

the same hole (for example use of ANFO, SMS, SME along with 
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cast booster), as required under Regulation 155(1) and 162(5) of 

the MMR 1961; and 

(iii) Permission for blasting within danger zone of 300m from any 

permanent building or structure of permanent nature, not belonging 

to the owner of the mine, by using more than 2 kg of aggregate 

maximum explosive charge in all holes fired at one time or more 

than 2 kg of maximum explosive charge in each hole where 

blasting is done with delay detonators or other means and that there 

is a delay of at least half a second between successive shots fired, 

as required under Regulation 164 (1B). However, if the shortest 

distance from the place of firing to any part of such building or 

structure is less than 50 metres, prior permission for blasting is 

required to be obtained under Regulation 164(18) of the MMR 

1961 irrespective of the amount of the charge used. 

0: It is further stated under the said report that that for blasting in mine 

under circumstances other than the above, no permission is required to 

be obtained from DGMS under the MMR 1961 and the blasting may 

be carried out in the mine by observing the precautions as prescribed 

under the provisions of Regulations 153-170 and other provisions of 

the MMR 1961. 

\0. It is respectfully submitted that the answering Respondent is not using 

any of the blasting techniques as mentioned in the 8(i)-(iii) above, and is 

only using the | inch hole blasting since the grant of DGMS permission 

dated 11.04.2022 and manual hand broking technique for mining 

operations. 

11. Furthermore, please find below the response’ of the 

Deponent/Respondent, to the deficiencies observed under the updated 
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action report was filed by Director 

11.03.2024. 

General of Mines and Safety dated 

Remarks Reply by the Respondent 

Hutments and houses not 

belonging to the owner of the mine 

about 

and 240m 

were found existing at 

4.75m, 35m, 105m 

away from south, east, north east 

and north boundary of the mine 

respectively within the blasting 

danger zone of 300m. A temple 

was existing at about 80m away 

from the north boundary of the 

mine. A pond was also existing at 

about 240m _ from the — south 

boundary of the mine. 

E-35m Hutments and House 

S-4.75m Hutments and House and 

240m pond 

N-240m Hutments and House and 

80m Temple 

NE-105 Hutments and house 

1.The Respondent will carry out 

blasting activities. within the 

designated danger zone of 300m 

100m, all and that ensuring 

blasting parameters are strictly 

adhered to. 

2. The danger zone will be clearly 

by 

to 

demarcated a qualified 

surveyor prevent any 

unauthorized entry. 

3. The Respondent is also in the 

process of relocating or removing 

any structures that are in close 

proximity to the mine site. Until 

this relocation is completed, no 

blasting activities will take place 

in this area. 

4. By the Order dated 11" March, 

2024, passed by the District 

Magistrate, the Deponent has been 

directed to leave a portion of .07 

Hectares, on the side of the mining 

plot, which is found close to such 

hutments, and undertake mining 
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activity only within the remaining 

1.95 hectares. 

The north and east sides were 

developed with a single bench of 

height of about 20m and the west 

side was developed with a single 

bench of height about 10m. The 

height of bench shall not be more 

than 6m. 

It is respectfully submitted that 

prior to the allotment of the 

Lease/mining rights to the 

Deponent, the area in question was 

under mining rights for many 

years to different allottees. Due to 

extent of deep excavation, the 

Deponent was unable to maintain 

the slope of the mining bench and 

ultimate pit despite best efforts. 

The Respondent is in the process 

of forming 6m benches, as well as 

width adjustments in the North, 

East, and West sides of the mine. 

Rest assured; we will promptly 

inform the respected directorate 

once these improvements are 

completed. 

The Mines Manager and Mining 

Mate are overseeing the efforts to 

ensure that they are carried out 

effectively and efficiently. The 

assures and Respondent 

undertakesto complete these tasks 

in a timely manner whilst 

upholding the highest safety 
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standards,at all times. 

The boundary of the lease/mine 

was not found demarcated/fixed 

on. the ground by providing 

permanent pillars. 

The Respondent has taken the 

necessary measures by deputing a 

qualified surveyor to physically 

demarcate the boundary pillars. 

The demarcation process has been 

successfully completed, and 

permanent pillars have been put in 

boundaries place to mark the 

accurately. 

That the above report dated 14.03.2024 and the notices/violations pointed 

out have also been replied by the Respondent to the DGMS by way of 

separatecommunications, dated 09.05.2024, 09.05.2024 and 

10.05.2024. Copies of the said replies to DGMS are being filed herewith 

as Annexure “A-I(colly)’”. 

three 

It is further submitted that the details of the CSR/CER activities 

undertaken by the Deponent have also been filed before this Hon’ble 

Tribunal under the Index dated 15.03.2024 filed in the main OA No. 422 

of 2023. 

The answering Respondent is committed to and undertakes to endeavor to 

comply with any further conditions/deficiencies or recommendations that 

may be prescribed by the relevant authorities or this Hon’ble Tribunal, in 

a time bound manner. . C, 
Y 
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Verified on this day of May, 2024 at New Delhi that the 

contents of the above Affidavit have been explained to be me in 

vernacular language and are true and correct to my knowledge, no part 

thereof is false and nothing material has been there from. 
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GGM/DGMS/2024-25/001 May 09th 2024 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi (UP) 

Subject: - Inspection by Shri Kumar Rajeev Krishna Kumar (DDMS Varanasi Region) on 26.02.2024 & Imposition of 
Order under Section 22(3) of Mine Act, 1952 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 Ha. 

belonging to Shri Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/566 dated 07/03/2024. 

Respected Sir, 

Firstly, we want to assure you that we take our legal obligations seriously and are fully committed to complying with 

all relevant laws and regulations. , 

We have carefully reviewed the guidelines provided by the Directorate General of Mines Safety (DGMS) and are fully 
aware of the regulations outlined in Regulation 164(1B) of the MMR, 1961. In order to address the violation, we will 

be implementing the following measures: 

1. We will carry out blasting activities within the designated danger zone of 300 meters and 100 meters, ensuring that 

all blasting parameters are strictly adhered to. 

2. The danger zone will be clearly marked and demarcated by a qualified surveyor to prevent any unauthorized entry. 

3. We are in the process of relocating or removing any structures that are in close proximity to the mine site. Until this 

relocation is completed, no blasting activities will take place in this area. 

We value the safety and well-being of our employees, as well as the surrounding community, and will continue to 
prioritize compliance with all regulatory requirements. Please rest assured that we are taking the necessary steps to 

address the violation and prevent any future incidents. 

We appreciate the concerns that led to the imposition of this order; however, we firmly believe that the steps we have 

taken demonstrate our commitment towards rectifying any shortcomings identified during inspections. We would be 

grateful if you could review our records in light of these efforts. 

We eagerly await your favourable response to grant us permission to commence the mining operations in the partial 
area of the mine. We assure you that we will continue to prioritize safety and compliance in all our endeavours. 

Thanking You 

Yours faithfully, 

Mine’s Owner 

Giwan Granite Mine 

Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Encl: as above

GGM/DGMS/2024-25/001 May 09th 2024 1Q 
Annexure - A-1 (Colly) 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi (UP) 

Subject: - Inspection by Shri Kumar Rajeev Krishna Kumar (DDMS Varanasi Region) on 26.02.2024 & Imposition of 
Order under Section 22(3) of Mine Act, 1952 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 Ha. 

belonging to Shri Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/566 dated 07/03/2024. 

Respected Sir, 

Firstly, we want to assure you that we take our legal obligations seriously and are fully committed to complying with 

all relevant laws and regulations. , 

We have carefully reviewed the guidelines provided by the Directorate General of Mines Safety (DGMS) and are fully 
aware of the regulations outlined in Regulation 164(1B) of the MMR, 1961. In order to address the violation, we will 

be implementing the following measures: 

1. We will carry out blasting activities within the designated danger zone of 300 meters and 100 meters, ensuring that 

all blasting parameters are strictly adhered to. 

2. The danger zone will be clearly marked and demarcated by a qualified surveyor to prevent any unauthorized entry. 

3. We are in the process of relocating or removing any structures that are in close proximity to the mine site. Until this 

relocation is completed, no blasting activities will take place in this area. 

We value the safety and well-being of our employees, as well as the surrounding community, and will continue to 
prioritize compliance with all regulatory requirements. Please rest assured that we are taking the necessary steps to 

address the violation and prevent any future incidents. 

We appreciate the concerns that led to the imposition of this order; however, we firmly believe that the steps we have 

taken demonstrate our commitment towards rectifying any shortcomings identified during inspections. We would be 

grateful if you could review our records in light of these efforts. 

We eagerly await your favourable response to grant us permission to commence the mining operations in the partial 

area of the mine. We assure you that we will continue to prioritize safety and compliance in all our endeavours. 

Thanking You 

Yours faithfully, 

Mine’s Owner 

Giwan Granite Mine 

Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Encl: as above
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: = Aanenme V5 grapse za 1237 Be 
iret: - dgmsvaranasi@gmail.com 

agent te: 0542-2284911 

pn rv 
nats aunt 

Ha, Sei! aka tHAN/Government of India 

i alll any we dsRnt FATERIMinistry of Labour & Employment 
eee BT FRAT ABifereaera/ Directorate General of Mines Safety 

MAT Vat: S-2/639—36, wert Nex slat), Wea Sa ds, aAVAN, FAT = ee. 

PA s 29013/aroeto(so3fo)/BN-17/2024/aicay  bL arorm, feaiies 0.03 .2024 
we, 

Get Ua feces, 

GRR ata, arr | 

Sar H, 

at dart fig, wa - at caarct Rie 
alfes - Pixar dense Arset 

(3o Wo- 1876, Ws AEM - 01, Ho- 02.02 Fe) 
ferardh art - GER, 

cette a TSrer Agar (SeaX ext) 210427 
MA Ugadtel Wea (LIN) + 2202250163 

fea: festies 26.02.2024 at at SAN Usha FO PAR, Wa wer ees, ard aa, sant 
at Gara Rig sr Par dense Higa (fo Yo- 1876, Wes Ue ~ 01, Ae- 02.02 go), 
aT fertleror - urer afferaa 1952 dr amr 22(3) & aga sneer siefa fear ser 

- (Imposition of order under Section 22(3) of the Mines Act, 1952). 

Hglex, 
PIT Rat senge asa, (Be We- 1876, Bas Wea - 01, eo- 02.02 Xe) arfere sr 

wart Rig & sea fata at unifies ai, Grae chat nie oer Wer, 1961 & 
farateead Watheit ar zsh secteet ey Gen war: 

Reg. 164(1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine 
were found existing at about 4.75m, 35m, 105m and 240m away from the south, east, north- 
east and north boundary of the mine respectively within the blasting danger zone of 300m. A 
temple was existing at about 80m away from the north boundary of the mine. A Pond was also 
existing at about 240m away from the south boundary of the mine. 

No blasting shall be conducted in the mine within danger zone of 300 m from any permanent 
surface structures not belonging to the owner without obtaining permission under Regulation 
i 64(18)(a), except with the limited aggregate maximum charge in all holes fired at one time not 
in excess of 2 kg or if the blasting is done with delay detonators or other means and that there is 
@ delay of at least half a second between successive shots fired, maximum charge of two 
kilograms can be used in each hole. Provided that irrespective of the amount of explosives used, 
no blasting shall be done at any place in the mine which is within 50 m any such permanent 
surface structures. 

The above constitute serious contravention of Regulation 164 (1B) of the 
Metalliferous Mines Regulation, 1961 and may result in to dangerous consequences 
for work persons employed in the mine. 
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gta: - dgmsvaranasi@gmail.com 

aqere te: 0542-2284911 

neaia ant 

we Gee aka BaHN/Government of India 

~~ any we UST WATER Ministry of Labour & Employment 

oe... apr ERAT Apifereaer/ Directorate General of Mines Safety 

P - 221002. WAT Vat: S-2/639—36, wer Nex viet), Wea aa ds, awh, sett weet - 22 

SEAM s 29013/aroeto(so3¥o)/BN-17/2024/aica/ £6 C anor, fester 0.03 .2024 
wT, 

Taret Re fees, 
GRPRI aa, ares | 

ar a, 

at dart Rg, ya - at carara Rig 
ales - rar dase AGA 

(3e Wo- 1876, Wes WEA - 01, eo- 02.02 Fo) 
ferandh: aret - GeU, 

aed @ Ser Aglar (SeaX Text) 210427 
4A Uparet Weal (LIN) + 2202250163 

faqa: felies 26.02.2024 a at SAR Wold FO PAR, Get We fees, axon aa, cane 
at tara Rig sr fat denge Higa (Yo Wo- 1876, Wes HEAT - 01, io- 02.02 %o), 
tar fetteror - wren HfOfea 1952 ft apr 22(3) & aga aneaer aieraa Rear ser 

~ (imposition of order under Section 22(3) of the Mines Act, 1952). 
Hele, 

PRT PRat seage asa, (so Te- 1876, wos eM - 01, eo- 02.02 t°) Fife ai 
wort Rig a saat flat at omits at, Gra cht oas wer Bee, 1961 & 
fAraietea watiet ar seit secua @ar gar ze: 

Reg. 164(1B) of MMR, 1961:Hutments and houses not belonging to the owner of the mine 
were found existing at about 4.75m, 35m, 105m and 240m away from the south, east, north- 
east and north boundary of the mine respectively within the blasting danger zone of 300m. A 
temple was existing at about 80m away from the north boundary of the mine. A Pond was also 
existing at about 240m away from the south boundary of the mine. 

No blasting shall be conducted in the mine within danger zone of 300 m from any permanent surface structures not belonging to the owner without obtaining permission under Regulation 164(18)(a), except with the limited aggregate maximum charge in all holes fired at one time not in excess of 2 kg or if the blasting is done with delay detonators or other means and that there is 
@ delay of at least half a second between successive shots fired, maximum charge of two 
kilograms can be used in each hole. Provided that irrespective of the amount of explosives used, 
no blasting shall be done at any place in the mine which is within 50 m any such permanent 
sutface structures. 

The above constitute serious contravention of Regulation 164 (1B) of the 
Metalliferous Mines Regulation, 1961 and may result in to dangerous consequences 
for work persons employed in the mine.
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i i iate Whereas for the above reasons, I am satisfied that there exists urgent rice osyoan ta danger to the life and safety of persons employed in the mine. I, in es Mines Safety) conferred on the Chief Inspector of Mines (also designated as Director General c 
i the under Section 22(3) of the Mines Act, 1952, and by virtue of authorization — ~ bah . 

Iso designated as Director General of Mines Safety) u i Chief Inspector of Mines (a 
. ine, whose the Mines Act, 1952, hereby prohibit the employment of persons in the mune, we employment is not reasonab! necessary for the purpose of removi 

until the dangers aforesaid are removed. 

iance of the After removing dangers mentioned above, you are requested to peer Sah ie face plan order by registered post in triplicate to this Directorate by registered post aiong tll the above of the mine to consider vacation of the Order. The order shall remain In force irregularities are rectified and the order is vacated in writing. 

You are requested to report compliance of the order by registered post in triplicate to this 
" Directorate by registered post to consider vacation of the Order. The order shall remain in force till the above irregularities are rectified and the order is vacated in writing. 

; ine’s notice You are further directed to ensure that a copy of order is kept posted on your mine's no board for a period of three weeks from the date of receipt or till this order is vacated, whichever 
Is earlier. 

A copy of this order is being sent to the Central Govt., as prescribed by Section 22(5) of the Mines Act; 1952. 

Please acknowledge receipt of this letter. 
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| : immediate Whereas for the above reasons, I am satisfied that there exists urgent and imme danger to the life and sa . 
i 

ers fety of persons employed in the mine. I, in agreed Safety) 
conferred on the Chief Inspector of Mines (also designated as Director a mid to me by the 
under Section 22(3) of the Mines Act, 1952, and by virtue of authorization gran nder Sec.6(1) of Chief Inspector of Mines (also designated as Director General of Mines i mine, whose 
the Mines Act, 1952, hereby prohibit the employment cpacnger peme ay ag RO employment is not reasonably necessary for the purpose of removin until the dangers aforesaid are removed. 

After removi Ng dangers mentioned above, you are requested to — San repealing 
order by registered post in triplicate to this Directorate by registered post along erage se of the mine to consider vacation of the Order. The order shall remain In force 
irregularities are rectified and the order is vacated in writing. 

You are requested to report compliance of the order by registered post whys Holi Directorate by registered post to consider vacation of the Order. The order shall rema till the above irregularities are rectified and the order is vacated in writing. 

You are further directed to ensure that a copy of order is kept posted on your mine's notice board for a period of three weeks from the date of receipt or till this order is vacated, whichever Is earlier. 

A copy of this order is being sent to the Central Govi., as prescribed by Section 22(5) of the Mines Act, 1952. 

Please acknowledge receipt of this fetter, 

12136

DELL
Typewriter
12



GGM/DGMS/2024-25/002 May 09th 2024 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi (UP) 

Subject: - Inspection by Shri Kumar Rajeev Krishna Kumar (DDMS Varanasi Region) on 19.01.2024 & Imposition of 
Notice under Section 22A (1) of Mine Act, 1952 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 

Ha. belonging to Shri Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/389 dated 01/03/2024. 

Respected Sir, 

Firstly, we want to assure you that we take our legal obli gations seriously and are fully committed to complying with 

all relevant laws and regulations. 

We have carefully reviewed the guidelines provided by the Directorate General of Mines Safety (DGMS) and are fully 
aware of the regulations outlined in Regulation 106 of the MMR, 1961. 

Our team is currently implementing advanced safety measures and conducting regular inspections to ensure compliance. 

We are also in the process of forming 6m benches, as well as width adjustments in the North, East, and West sides of 

the mine. Rest assured; we will promptly inform the respected directorate once these improvements are completed. 

Please note that our Mines Manager and Mining Mate are overseeing these efforts to ensure that they are carried out 
effectively and efficiently. We are committed to completing these tasks in a timely manner and upholding the highest 
safety standards at all times. 

We value the safety and well-being of our employees, as well as the surrounding community, and will continue to 

prioritize compliance with all regulatory requirements. lease rest assured that we are taking the necessary steps to 
address the violation and prevent any future incidents. 

We appreciate the concerns that led to the imposition of this order; however, we firmly believe that the steps we have 
taken demonstrate our commitment towards rectifying any shortcomings identified during inspections. We would be 

grateful if you could review our records in light of these efforts. 

Thanking You 

Mine’s Owner 

Giwan Granite Mine 

Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Encl: as above

GGM/DGMS/2024-25/002 May 09th 2024 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi (UP) 

Subject: - Inspection by Shri Kumar Rajeev Krishna Kumar (DDMS Varanasi Region) on 19.01.2024 & Imposition of 
Notice under Section 22A (1) of Mine Act, 1952 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 

Ha. belonging to Shri Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-17/2024/Banda/389 dated 01/03/2024. 

Respected Sir, 

Firstly, we want to assure you that we take our legal obligations seriously and are fully committed to complying with 

all relevant laws and regulations. 

We have carefully reviewed the guidelines provided by the Directorate General of Mines Safety (DGMS) and are fully 
aware of the regulations outlined in Regulation 106 of the MMR, 1961. 

Our team is currently implementing advanced safety measures and conducting regular inspections to ensure compliance. 
We are also in the process of forming 6m benches, as well as width adjustments in the North, East, and West sides of 

the mine. Rest assured; we will promptly inform the respected directorate once these improvements are completed. 

Please note that our Mines Manager and Mining Mate are overseeing these efforts to ensure that they are carried out 

effectively and efficiently. We are committed to completing these tasks in a timely manner and upholding the highest 

safety standards at all times. 

We value the safety and well-being of our employees, as well as the surrounding community, and will continue to 
prioritize compliance with all regulatory requirements. lease rest assured that we are taking the necessary steps to 
address the violation and prevent any future incidents. 

We appreciate the concerns that led to the imposition of this order; however, we firmly believe that the steps we have 
taken demonstrate our commitment towards rectifying any shortcomings identified during inspections. We would be 

grateful if you could review our records in light of these efforts. 

Thanking You 

Yours faithfully 

fy 

Fl 
Mine’s Owner 

Giwan Granite Mine 

Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Encl: as above
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G28) RA wWeB/Government of India 

_™ sat Wy Yorn’ WaRTe/Ministry of Labour & Employment 

mE UT RT HpfreanTe/Directorale General of Mines Safety 

WAT Wr $-2/639-—3G, weer Mere wis, Weer Aer Ve, unr, Beat va - 221002, 

REM S 29013/areste(seave)/BN-17/2024/aial! 269 arom, Rit ~— Of 03} .2024 
saaR, 

UT WaT ST AK, 
SRR 8s, anor | 

aa &, 

at dant fe wr ay caaee fe, 
ales - PRat dase arer 
(Wet Wo 1876, Wo Ho-01, so-2.02 >), 

WaA- Fe, Aetie~ Hela, SATIE-aiar (Sar we) | 

3A UgurtT We (LIN) + 2202250163 

faqa: fee 19.01.2024 at at aR wells PO PAR, wR GMa sabia, IO ae 
. aan a dart Rg Ar Prat Mage wert (et Ho 1876, Ws Wo-01, Ao-2.02 xo) 

aT fever - Grr aif 1952 4 arr 22A() a aed afea afeaa Rear sar 
(imposition of Notice under Section 22A(1) of the Mines Act, 1952), 

Hgley, 
Please refer to the Inspection of Girwan Granite Mine (Gata No. 1876, Khand No- 1, Area- 

2.02 Hectare) of Village- Girwan, Tahsil-Naraini, District-Banda (U.P.) belonging to Shri Sangram 
Singh made by the Shri Kumar Rajiv Krishna Kumar, Dy, Director of Mines Safety, Varanasi 
Region on dated 19.01.2024. 

During the Inspection, following serious contravention was observed: - 

Reg. 106(2)(a)&(3) of MMR, 1961: The north and east sides were developed with a single 
bench of height of about 20m and the west side was developed with a single bench of height 
about 10m. The height of bench shall not be more than 6m. 

Since the above contraventians are of the nature for which express provisions exist under 
the Metalliferous Regulations, 1961, J, in exercise of powers conferred on the Chief Inspector of 
Mines (also designated as Director General of Mines Safety) under Section 22A(1) of the Mines 
Act, 1952, and by virtue of authorization granted to me by the Chief Inspector of Mines(also 

designated as Director General of Mines Safety) under Section 6(1) of the Mines Act, 1952, 
hereby give you Notice to rectify the aforesaid contravention within 3 months from 
the date of issue of this letter i.e. on or before 31.05.2024. 

Work of removal of dangers shall be subject to the following conditions being strictly 
complied with - 

i 
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G23 INT WVAIT/Government of Tada 

~~ aga We Downe WaATERVMinistry of Labour & Employment 

a RIT Heifreaere/Directorale General of Mines Safety 

UAT Wa: $-2/639-3G, tree Mere wish, Weer der WT, wren, Beat me ~ 22.1002, 

SEM S 29013/arewte (seal) /BN-17/2024/aialy 269 aeorm, fei OF }o3| — 
om, 

UT WaT ST HVA, 

SReRy 83, anor | 

aa a, 

at want fe or ay caer Ris, 
aes - PRat desc Garr 

(Wet We 1876, Ws We-01, ae-2.02 v»), 
We Yel, Aedle- Helar, BaIE-aier (SAT Wey) | 

HA Ugaret We (LIN) + 2202250163 

fasa: fale 19.01.2024 at at aR weld POO PAR, wet Tray sable, ARO ar 
. ant a dart Rig Ar PRat dense wart (met Ho 1876, Wes Wo-01, Ae-2.02 do) 

apr fatter - wer ai@iferrar 1952 diy GRT 22A(1) aed Aer aA Kea arart 
(imposition of Notice under Section 22A(1) of the Mines Act, 1952). 

glam, 
Please refer to the Inspection of Girwan Granite Mine (Gata No. 1876, Khand No- 1, Area- 

2.02 Hectare) of Village- Girwan, Tahsll-Naraini, District-Banda (U.P.) belonging to Shri Sangram 
Singh made by the Shri Kumar Rajiv Krishna Kumar, Dy, Director of Mines Safety, Varanasi 
Region on dated 19.01.2024. 

During the inspection, following serious contravention was observed: - 

Reg. 106(2)(a)&(S) of MMR, 1961: The north and east sides were developed with a single 
bench of height of about 20m and the west side was developed with a single bench of height 
about 10m. The height of bench shall not be more than 6m. 

Since the above contraventians are of the nature for which express provisions exist under 

the Metalliferous Regulations, 1961, J, in exercise of powers conferred on the Chief Inspector of 
Mines (also designated as Director General of Mines Safety) under Section 22A(1) of the Mines 
Act, 1952, and by virtue of authorization granted to me by the Chief Inspector of Mines(also 

designated as Director General of Mines Safety) under Section 6(1) of the Mines Act, 1952, 
hereby give you Notice to rectify the aforesaid contravention within 3 months from 

the date of issue of this letter i.e. on or before 31.05.2024. 

Work of removal of dangers shall be subject to the following conditions being strictly 
complied with -
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ath thereof not less than the height 

ay Benches of height net more than 6 py cad bre 

shall be formed by working front top downward only, 

ryt at : of the high wall, 

bY No person shall be engaged at the quay fioor or at the hottom 
. 

or on kdges made fn the high walls. 

personal 
shall be done in the mine under 

shalt be kept suspended Q) Work of removing the dangers, 

superviston of a duty qualified manager and the same 

wherever the manager is absent for ony Penson whartsoover 

d) AN approaches to the bottom of high wall sides and also the top edges of such 

to prevent any 
highwalls shatl be kept securely and offectively fenced so as 

inadvertent entry of persons. 

You are requested to display a copy of this Notice on the mine’s notice board for a period 

of at least 21 days, or till the Notice fs recorded, avhichever is earlier, and confirm that the same 

has been done. 

A copy of the Notice, as required by Section 24 A(4) of the Mines Act, 1952, ts being 

forwarded to the Central Government 

You are requested to report compliance of this Notice by registered letter on or 

before expiry of the specified period failing which it will be presumed that the terms 

of the Notice have not been complied with, and an Order under Section 22A(2) of the 

Mines Act, 1952, may be imposed for securing compliance with the terms of the 

Notice. 

Please acknowledge recelpt of this fetter. 

. yaaa 
pol- 

Get BRAT Ie 

aRURY Ga, ARRAY 

Wide TEA S 29013 /aTeete (Sosis)/BN-17/2024/aiay/ 890-99. aR, Retiav 0 }}0s}2024 
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SAAT, SUV AER, HAGE 208 022 

2. Sekar / ferenferard, siar, scat veer avn, Bre diay Sear wer )I 

3. forer water siftieartl, dial, Seay wear VEN, ‘sie Glen Scat wear )! 
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arr aa, eRe 

4 4 ——————— 
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not Jess than the height 

Benches of height vot more than 6 nt and breath theraot not lese that 

shall be fonned by wording front top downward only. 

_ cae , ‘the high wall, 
No person shall be engaged at the quay floor or at the bottom alle 

or on ledges made tn the high walls. 

shall ba done in the mine under personal 

Work of removing the dangers, 
er and the same shalt be kept suspended 

superviston of a duty qualified manag 

wherever te manager is absent for ony renson whatsoaver 

AN approaches to the bottom of high wall sides and also the top edges of = 

highwalls shall be kept securely and offectively fenced so as to prevent any 

inadvertent entry of persons. ; 

You are requested to display a copy of this Notice on the mine’s notice board for a period 

of at least 21 days, or till the Notice Is recorded, avhichever is earlier, and confirm that the same 

has been done. 

A copy of the Notice, as required by Section 24 A(4) of the Mines Act, 1952, Is being 

forwarded to the Central Government. 

You are requested to report compliance of this Notice by registered letter on or 

before expiry of the specified period foiling which it will be presumed that the terms 

of the Notice have not been complied with, and an Order under Section 22A() of the 

Mines Act, 1952, may be imposed for securing compliance with the terms of the 

Notice. 

Please acknowledge receipt of this fetter. 

Wiss WEA S 29013/arekte (Sesie)/BN-17/2024/aiay 390-99. ara, RatiavD]o3}2024 

i. 

Sfateit qaet vd seers alae) tg rafaiae a Aa t - 
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SA, SUPT Ae, HAGE 208 022 

weet / Ferenfdand, aiar, scat weer ee, Pret sar (Sear veer )I 

Teter water sift, aiat, Seay wears, Pere aier Scat waar)! 

gol- 

Slat BRAM eres 

SRR a, RET
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1. Get Ma so Agate, Set sive, wiser (sree aie & feria He 

warelatse/796, eiiar 20.02.2024 a dest FA) 1 

ow" 

2. GHA PRT ABA, SAAC, SH AT NET ST AMAT, ToL HTC oe Ae a 
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Get GRAM Perera 
anor a3, ARR 

Get RR ST Hee 

Sent Hae, wiser 

| 
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MEA S 29013/atowte(so3¥o)/BN-17/2024/aiay 39% arr, fear o}} »3 \.202 
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GGM/DGMS/2024-25/003 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi (UP) 

May 10th 2024 

Subject: - Violations pointed out by Shri Kumar Rajeev Krishna Kumar, DDMS Varanasi Region during their 
inspection on 26.02.2024 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 Ha. belonging to Shri 

Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh. 

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-1 7/2024/Banda/564 dated 07/03/2024. 

Respected Sir, 

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly 

reviewed the violations that were pointed out and would like to provide you with a point-by-point reply/compliance on 

the matter: - 

S. Meee : 
No. | Violation Compliance Status 

1.0 | Reg. 111 (1) of MMR, 1961: The boundary of the | We have taken necessary measures by deputing a 

lease / mine was not found demarcated/fixed on the 

ground by providing permanent pillars. 
qualified surveyor to physically demarcate the 
boundary pillars. The demarcation process has been 

successfully completed, and permanent pillars have 
been put in place to mark the boundaries accurately. 

Submitted the same for your kind perusal and order. 

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance 

within our organization and look forward to your guidance: 

Thanking You 

Yours faithfully, 

ot Singh 

(ainhys 

Mine’s Owner 

Giwan Granite Mine 

Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Encl: as above 

GGM/DGMS/2024-25/003 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi (UP) 

17 
May 10th 2024 

Subject: - Violations pointed out by Shri Kumar Rajeev Krishna Kumar, DDMS Varanasi Region during their 
inspection on 26.02.2024 at Girwan Granite Mine, Gata No. 1876, Block 01, Area 2.02 Ha. belonging to Shri 

Sangram Singh, located at Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh. 

Reference: - Your office letter No. S 29013/V.R.(NZ)/BN-1] 7/2024/Banda/564 dated 07/03/2024. 

Respected Sir, 

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly 
reviewed the violations that were pointed out and would like to provide you with a point-by-point reply/compliance on 

the matter: - 

S Violation Compliance Status 

1.0 | Reg. 111 (1) of MMR, 1961: The boundary of the | We have taken necessary measures by deputing a 
lease / mine was not found demarcated/fixed on the 

ground by providing permanent pillars. 
qualified surveyor to physically demarcate the 
boundary pillars. The demarcation process has been 

successfully completed, and permanent pillars have 
been put in place to mark the boundaries accurately. 

Submitted the same for your kind perusal and order. 

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance 

within our organization and look forward to your guidance. 

Thanking You 

Yours faithfully, 

alk Singh 

(oinhys 

Mine’s Owner 

Giwan Granite Mine 

Village- Girwan, Tehsil- Naraini, District- Banda, Uttar Pradesh 

Encl: as above 
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Annexure-14 
FETE CORI 

1242 
irra: - dgmsvaranasi@gmall.com 

Aare We: 0542-2284911 

~~
 

ye A) RNa BtTHR/Government of India 

~_ SH UVa WPI Harea/Ministry of Labour & Employment 

—sten SRT WRT AglfeteAerA/ Directorate General of Mines Safety 
Mata War $-2/639—36, deen ye Fah, wea ta ts, aR, seat wes - 221002. 

WM s 29013/arek¥e(Se3¥o)/BN-17/2024/aiary S bY ARR, exe oF .03 .2024 

wa 

Gret Wet fers, 
aR aa, aor | 

Bar 3, 

ay wart fig, os - at qaara Rig 
ales - Prat dase Aa 

(Yo He- 1876, WS HEM - 01, so- 02.02 Fe) 

ferand: Ia - ext, dette a fier aelar (Seax Veet) 210427 

A Wea We (LIN) + 2202250163 

fava: fea 26.02.2024 af at gant Wella GT SAN, wT wen Peers, IRR Ba, cant 
a dara Rg & Prat denge aga (Go Ho- 1876, Wes Tea - 01, He- 02.02 zo), 
am fetter a ferteror a Gatr ayy 

Helex, 
Pra PRat Wenge Aiget, (So Wo- 1876, Wes HEM - 01, Ae- 02.02 go) aaa At 

dara fig & saa fatert at unifiie at, fran chet enitae wer Rm, 1961 & 
fIrafataa Wee ar ast seceat Mar wear ae: 

Reg.111(i1) of MMR, 1961: The boundary of the lease/mine was not found 
demarcated/fixed on the ground by providing permanent pillars. 

Fea: HO He & A THA Secaat aT ERT wie ax, se og ae Pela AAs 
15 feat a stax ga feeea at Yfla Her ar see HT | 

‘ 
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18 Annexure-14 fares zat 
a 

Sire: - dgmsvaranasi@gmall.com 

ARATT We: 0542-2284911 

a GS HINA BTHR/Government of India 

_ St Ud VeeMt Harea/Ministry of Labour & Employment 
— i T  T BRAT HETARTeTADirectorate General of Mines Safety 

TAIAT War $-2/639—36, deen Page warh, dea aa ts, aA, Sear wear - 221002. 

TEM s 29013/atekto(so3¥0)/BN-17/2024/aiay bY aR, Texte oF .03 .2024 
oH, 

wret Wen fers, 
aRPRT Ba, aOR | 

tar F, 
ay ware fig, oF - at saad Rig 
alfa - frat denge Aa 

(Ho He- 1876, WS BEM - 01, so- 02.02 Fe) 

ferarth: oer - vet, aedter @ fier Hela eat weet) 210427 
AA Weare Wea (LIN) + 2202250163 

fave: feaie 26.02.2024 ai at PAN Usa GOT SAR, wet WET Frees, aR Sa, GaRT 
at dara Re & Brat dense aga (Yo Ho- 1876, Wes Tea - 01, He- 02.02 zo), 
a fetter ar fettaror ar aaer ay 

Feed, 
Pra Pat Henge Alger, (Yo We- 1876, Ws TeM - 01, so- 02.02 ge) aaa AT 

warn fig & sea fatert at undfie at, fresh chet enfean we fees, 1961 4 
faewaa Waal wr ait seceat sar war sar: 

Reg.141(i) of MMR, 1961: The boundary of the lease/mine was not found 
demarcated/fixed on the ground by providing permanent pillars. 

3a: BT sre F AT oer Seciuer aT ror elie ax, se oe a Bela RT a 
15 feat & sex sa freee at Bla Hel ar See HT | 

Tada “ 

Y (wee 
(PAX Usite Foy HAR) 

Walet BRAM Pere 
ani aa, eRe
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